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1 5.ORDER DT. 03-0 -200l. 

Heard counsel on reord.rhis O.A. was 

filed on 11-2-200 v, ith the following prayers; 

it is therefore, hum1y prayed that the 
HOfl.JLe TrioUflal may Ue pleased to cuash 
the appointment of Respondent No.3 as EDBPM 
of 3adaputti; 

AND 

purther direct the Respondent No.2 to 
fillup the post from amongst the reserved 
community candidates,who have applied for 
the post, after taking into consideration, 
of all 0.3C candidates; 

AND 

Any other order(s) as the Hon'ble Tribunal 
deems just and proper in the interest of 
justic e. 

Subseq uently the applicant filed an 

application for amendment on L0-4-2000 with 

the followthg prayers: 

Page-1, the name of Sri T.praxash Rao as 
Res.NO. 3 givenin the cause title may Oe 
deleted; 

page_5,para 4(x) (last out one line) 
instead of in order to pDst the ReS.NO.3 
the 	folliwing line may e suostitted: 

In order to post a O.C. candidate. 

page-6,para(xII)4 2nd line & 4th line 
in place of Respondent No. 3(seLected_can-
did ate'0). 

page-I,para-3 (Relief sought),3ad 1ine,t 
the word Respondent No,3 as may be deletecL 

page4,para 4(ix) :Last but one line 
instead of Respondent No.3 may oe suostitu-
ted by other caste candidate0. 

This amendment was allowed and thereafter 

consolidated amended petition was filed on 

17-5-2000 with the following prayers; 

'0it is therefore, hum31y prayed that the 
Hon' ble Tribunal may be pleased to quash 
the appointmt of EDBPM of I3adaputti; 

AND 
t 

Eurther direct the Respondent NO.2 to fill 
up the post from amen .st the reserved 
comxunity candidates,who have applied for 
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the post, after taking into conideration of all. 
030 candidates.? 

AND 

NIY other other (s) as the Hon' ole Tribunal 
deems just and prOper in the interest of 
justiCe. 

The Departmental Respondents oppose the 

prayers made by applicant. 

The main prayer of the appLicant is for 

quashing the appointment of ED.3PM,Badaputti and 

the reafter to direct the Respondent No.2 to fillup 

the post from amongst the reserved COmrrLlnity candidates 

vho havc applied for the eost,after taking into 

consideration of all 03C candidates.It is admitted 

that Tpra)sash RO has oeen appointed as ED3PM, 

I3adapUtti BO.Iri the Original Application tiled on 

11-2-2000 this r.prakash RaO was impleaded as ReS. 

NO.3 with a prayer that his appoin.ment as EE3PZ1 

shall have to oe quashed. rhrough the amendment the 

Respond en t No. 3 Sh  ri T. P raka sh RaO has oean del eted 

and so also the prayer portion appointment of Res. 

No.3 to 	be quashed has also been delet&.Urlless 

the appointment of Shri T.P.RaO, is quash&,question 

of considering the next prayer i.e. for issue of 

direction to RespOndent No.2 to fillup the post 

from amongst the reserved cOrnrnUnit1  candidates 

after taking into consiieration of all 03C andidates 

does not arise.,Sjnce T.P.Rao who 	was originally 

impleaded as Res.NO.3 and suosequently deleted through 

amendment is no longer a party and he oeing a 

necessary party, the maui prayer for quashing his 

appointment can not be considered oy us kp vizating 

the well known princip1eof natural justice. 

In this vievi of the matter,we do not see any 

merit in this O.A. whiCh is accordingly dismissed. 
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There shall be no order as to costs 
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